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Hon.Mr. 	uayal, A.M. 
Hon.iV1r. 	L. Jain, J.M. 

None for the applicant despite e4issuance 
of notice to him for appearing inperson or t hroug h 
a counsel. 	hakesh Tiwari for Lhe respondents. 
The ap plicant seems to have lost interest in this 
case. The 0.1-k. is dismissed in default and foi-
non—prosecution. 
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